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Order t (‘"der ' taken on order
4 28.1.97 Both the Misc.Applications 21/97

?
and 756/9 have been filed by the appllcan';t
and respondents respectively covering the |

5
same ground. The request made in those

MiscApplications is to substitute Responc'ié1 nt 2
vize Divisional Matiway Manager (Fersonnel) |

in the place of Deputy Personnel Manager,
Since both the counsels agree, this
substitution is allowed.

The next point is that the
representation was directed to be disposed
of by the orders of thds Tribunal dated
101041996 by the Respondent No,2, Deputy
Personnel Manager. In view of the substitud
the present order QEge r will read as unders

Accordingly it is directed

ion,

that Respondent No.2, viz.Divisional

Railway Manager(P) shall dispose
of the applicant's repr:esentatlori
dated 29.12.1995 vide Annexure=5 |

to this Application within a perfod

of four weeks from to-day."
Both the Misc.Applications are
disposed of accordingly.
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